R ,
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH
O0.A. No/s548/93
T.A. No.
DATE OF DECISION__ 01/10/1993
Jaymehesh Krishnalal Dcve Petitioner
el BhRAtt Advocate for the Petitioner(s)
Versus
Union of India & others Respondent
kil Kureshi Advocate for the Respondent(s)
CORAM
The Hon’ble Mr. [ ._.Bhatt T
The Hon’ble Mr. . @;i::::flf";. tkar s Member (A)

1. Whether Reporters of local papers may be allowed to see the Judgement {

2. To be referred to the Reporter or not ? L

3. Whether their 1Lordships wish to see the fair copy of the Judgement ? >

4. Whether it needs to be circulated to other Benches of the Tribunal 9%




| -2=

Jaynaﬂesh Krishnlal Dave,
l—*'hdu.lt'
Jinap%
wanka

ra Street-13,
er-363 621 « dApplicant

Advocate - l/lr.KoCoBhCltt

versus

1. The| Union of India , through,
The| Director General,
Department of Pgsts,

Minfistry of Communication,
Dak| Bhavan,

sSansad Marg,

NEW| DLLHI

2e Tha|Chief Post llaster-General,
Gujarat CirXce,
AHILDABAD

3. The|Post Master Gszneral,
Rajkot Region,
RadilJL

4, The‘Superintendent of Post Offices,
Jamnagar Division,
JallNAGAK .« Respondents

\
advoca&e : Mr.Akil Kureshi

OR AL ORDER

J.L“xo/548/93

Date: 01/10/1993

Per on*ble Shri R.Ce.Bhatt,

udicizal Menber.

e

Mr.X.ZeBhatt ,learned advocate for

M
the applicant. Mr.Akil Kureshi waives notice and appear$

for the| respondentse

9]

2o 1this application is filed under
s:ction\l9 of the Administrative Tribunals Act by the
dpplica#t/who is the son of deceased Krishnalal Jayshankir
Dave f#r compassionate appointment. The deceased who

was serying with the Postal Department expired in harness

.




at the

age of 29 years leaving behind hix his widow, Q~:>
'~.v

the prejsent applicant, who was & 2 years th@r. The

mother

=

dire n
appoin
in the
receiv
at tha
is pro

23/12

(83}

ppoi

on the

=

r\"L{,
of this applicant widow of doceased was pragnant
L pirth

4 tine and she gave: /  to famale child Shobhna

Hhe death of deceased Krishnalal, It is the case
applicant that the family of the applicant

ging of himsclf ,his wother and his sister are in
ted of maintainence and therefore, compassionate
tment is sought by the applicznt. It is mentionad
application that the mother of the applicant

-3 8s.2450/- as DCRG @nd family pension is Rs-120/-pm.
£ time, which is now 8s.530/=pmm«. The impugned order
duced by the applicant at Annsxure A-11, dated
1992 by which the application for compassionate
cment by the applicant was rejected by respondzents
ground that his case cannot be considered as a
se for compassionate appoiniment in relexation

es. 'The respondent no.l. has in this order not

sred the factors like size of the family of the

eceas

from

factors. hus, we would like to dispose of this applicztion

finall

3.

supple

impugned order Annexurs- A-11, therefore suffer’s

nis vice of non- application of mdénd to these

today by giving suitable directions as under.
Y g

The applicant may either give

L]

rmentary representation about his cormpassionate

appointment by giving details as to how the family is
PP Y Y

maintained after the death of his father till he attained

the dge of majority &nd what is the present income of

the flamily and size of femily or he may produce such

R

ed, their monthly income and their living conditions.



i o

evidence

o justify the compassionate appointment
before tthe respondent no.l. The respondent no.le on
receiving| the representation,if filed to consider the
points whiich we have mentioned above and if the applicant
is found g¢ligible for the compassionate appointment
according|lto his gqualifications, he may be given an
appointment. The applicant if he desire8 to give any
additional representation,he may do so within two weeks
from today and also to produce evidence before the res-

pondent ngd.l. to justify his request for compassionate
appointment. The respond=nt no.l. to dispose of such
representaftion received within 3 months by passing a
speaking order and to intimate the result of the samer&_
to the applicant. If the applicant feels aggrisvee by
the order ¢f the respondent no.l. , he would be at liberty
to approac

before this Tribunal according to the rules.

The applicgtion is disposed of accordingly.
|

/z//fxé/g S ﬁ?/vaL

| .
( MoRKOLHATKAR ) ( ReCoBHATT )
Member (A) Member (J)

ssh \



